
IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI 

Bail Application NO.  1236/2020  
FIR NO. 114/2012 
PS: South Campus 
U/S. 365/392/395/411 IPC 
 
State v/s Rahis Khan 
 

23.06.2020  

   Proceedings conducted through VC 

 File taken up today on an application as filed on behalf of applicant/accused Rahis Khan for 

seeking regular bail u/s 439 Cr.P.C  and is taken up as urgent application. 

Present :  Sh. Suresh Prasad, learned counsel for applicant/accused Rahis Khan. 

                  Ld. Addl P.P. for the State. 

                  Reply to the bail application filed by IO.  

                  It is submitted by learned counsel for the applicant/accused that he is permanent resident 

of Palwal, Haryana; that vide order dated 20-12-2019 he was supposed to be produced from Palwal 

Jail on 13-02-2020 before the learned MM at New Delhi in the present case for which his production 

warrants were issued but he was not produced on that day and matter was listed for 02-06-2020, in 

the meantime  he was granted regular  bail in the Palwal case and due to his production warrant in 

the present case he was not released and sent to Tihar Jail for his production before the court of 

concerned learned MM and due to outbreak of Covid-19 he was again not produced. 

                It is argued by learned counsel that the present F.I.R was lodged a way back in the year 2012 

and he was declared proclaimed offender in the year 2019 only ; that he was not aware about the 

pendency of the present case and therefore he could not appear before the court concerned during 

the trial and he came to know about pendency of the present case when the police came to his house 

and after that his parents bonafidely informed the learned court at Delhi that he is lodged in Palwal 

Jail and thereafter his production warrants were issued for his appearance. 

                 It is argued by learned counsel that applicant is victim of circumstances, he has been falsely 

implicated in the present case by the police in connivance of complainant; the allegations levelled 

against him are false, baseless and he has no concern with the commission of alleged offence. That he 

has clear and clean antecedents, investigation qua him is complete, chargesheet has already been 

filed, he is not required for further investigation and no useful purpose would be served, if he is kept 

behind the bars. It is prayed that he is ready and willing to abide by all the terms and conditions, if 

imposed upon him, while granting him regular bail in the present case. 

                  Application is strongly opposed by the learned Addl. P.P for the state. It is submitted that 

applicant was declared proclaimed offender vide order dated 13-08-2013 by the then learned MM Sh. 

Akash Jain, did not appear to face trial, he also refused to take part in the TIP proceedings when the 



application was moved by the IO. He further argued that applicant is a habitual offender, involved into 

number of criminal cases (as mentioned in the report of IO), was absconding ; and that there is strong 

apprehension that he may flee from justice if enlarged on bail. 

                  Arguments heard on the application and record perused. 

                 In totality of the facts and circumstances of the case, particularly taking note of strong 

opposition of prosecution and the fact that accused is habitual offender, involved into heinous 

offences, there are serious allegations against him and as per the report of the IO he is also involved 

in number of criminal cases;  importantly his conduct indicates that he has  no respect of law of land  

; has not appeared to face trial, thereafter, he was declared proclaimed offender, refused to take part 

in the TIP proceedings and  apprehension of prosecution that he can jump the bail, hence, no grounds 

for grant of regular bail is made out.  

It is also pertinent to mention here that except the grounds mentioned above no other ground 

is pleaded or argued. 

                Ordered accordingly. 

                Application stands dismissed and disposed off in terms thereof. 

               Copy of order be sent to all the parties including Jail Superintendent through electronic mode 

and copy of order be given dasti as prayed. 

                                                                                                                                      (ANIL ANTIL) 

                                                                                                                                      ASJ-04/23.06.2020 

 

                   Proceedings were conducted through video conference and there was no complaint of any 

technical glitches nor there was any grievance regarding the audio and video transmission. 

                                                                                                                                      (ANIL ANTIL) 

                                                                                                                                      ASJ-04/23.06.2020 

 



Bail Application No. 1219/20
FIR No. 34/2014
PS Spl Cell 
U/s 21/29 NDPS Act 
State Vs Mohd Zamir Khan & Ors. 

23.06.2020

Matter heard through video conferencing.

Present: Sh. Ravindra Kumar, Ld. Additional PP for the State    

through video conferencing.

Sh Y K Saxena, Ld. counsel for applicant/accused Mohd 

Saleem Khan through VC.

Ld. counsel for accused submitted that though corona test

of accused Mohd Saleem Khan was found negative however doctor

not ruled out the corona disease and advised him to go through the

chest Xray and other tests.

In this scenario, interim bail of applicant/accused Mohd

Saleem  Khan   is   extended   till  29.06.2020  on   the   same   terms   and

conditions.

Copy of the order be given dasti.

Copy of  the order be uploaded on the website  of  New

Delhi District.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.06.2020



FIR No. 223/19
PS Spl Cell 
U/s 21/61/85 NDPS Act 
State Vs Ganga Prasad @ Vicky

23.06.2020

Matter heard through video conferencing.

Present: Sh. Ravindra Kumar, Ld. Additional PP for the State    

(through video conferencing).

Ms Sushma Sharma, Ld. counsel for applicant/accused 

Ganga Prasad @ Vicky (through video conferencing).

Ld.   counsel   for   applicant/accused   submits   that   accused

initially   was   granted   interim   bail   on   the   ground   of   death   of   his   sister

however as the cardio angiography test of his mother has to be conducted,

therefore,   interim   bail   was   extended.   Thereafter,   vide   order   dated

15.06.2020 it was extended till today i.e. 23.06.2020. Ld. counsel submits

that cardio angiography test of the mother of accused is to be conducted by

22.06.2020 however as the condition of the mother was not well, she was

taken to hospital on 19.06.2020 and admitted there for one day in hospital

and  discharged  on  20.06.2020.   Ld.   counsel   submits   that  mother   of   the

applicant/accused was advised by the doctor to go through the Echo test

which is to be conducted on 25.06.2020. Ld. counsel submits that there is

no male member in the family to take care of the mother and the mother is

a   widow   lady.   Ld.   counsel   submits   that   therefore   interim   bail   of

applicant/accused   Ganga   Prasad   be   extended   for   further   06   weeks   on

humanitarian ground. 

Ld. Addl.  PP for the State submits that accused has already

undertaken that he will not seek any further extension but creating one and

other  grounds.  Ld.  Addl.  PP  for   the State submits   that  as  per  discharge

summary, there is no heavy blockage seen and there is no opinion of doctor

regarding any heart surgery. Ld. Addl.  PP for the State submits  that the

condition do not appear to be at all serious. There is a direction of routine 
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Echo  by   the  Max  hospital.   Ld.  Addl.   PP   for   the  State   submits   that   the

medical   condition   of   the   mother   of   accused   do   not   at   all   suggest   any

extraordinary circumstance for grant of bail. Furthermore, Delhi High Court

in  Athar Parvez Vs. State CRL.REF.1/2015 dated 26.02.2016  held that the

embargo of section 37 is applicable even in case of release of accused on

interim bail. The relevant para is reproduced as under:

20. Having considered the case law on the subject, we are inclined
to answer the reference in the following manner: 

[1]   The   trial   or   the   appellate   Courts   after   conviction   are
entitled to grant "interim" bail to the accused/ convict when
exceptional   and   extraordinary   circumstances   would   justify
this   indulgence.   The   power   is   to   be   sparingly   used,   when
intolerable grief and suffering in the given facts may justify
temporary   release.   [2]   While   rejecting   or   accepting   an
application for grant of  "interim" bail,  the trial / appellate
Courts will keep in mind the strict provisions of Section 37 /
32A  of   the  NDPS Act  and only  when  there  are   compelling
reasons which would justify and require the grant of "interim"
bail, should the application be allowed. The Court must take
into account whether or not the accused/convict is likely to
commit or indulge in similar violations. 

[3] While examining the question of grant of "interim" bail,
the Court would consider whether sending accused / convict in
police custody would be suffice and meets the ends of justice,
keeping   in   view   the   nature   of   the   offence  with  which   the
accused is charged or/and the past conduct of the accused. 

[4] Where "interim" bail should be given, it would be granted
for minimal time deservedly necessary and can be subject to
certain   conditions.   Interim   bail   is   interim   or   for   a   short
duration. 

Ld. Addl. PP submits that therefore accused is not entitled to

be released even on interim bail. Ld. Addl. PP for the State submits that in

this case, there is a recovery of 04 kg Heroin and thus there is a definite bar

u/s   37   NDPS   Act   over   grant   of   accused   on   bail.  The   guidelines   of

Empowered Committee of Hon'ble High Court dated 18.05.2020 are also 

https://indiankanoon.org/doc/496325/
https://indiankanoon.org/doc/113800/
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not applicable in this case. 

Heard. As per discharge summary filed, the condition of the

mother   of   accused   is   not   at   all   precarious.   It   appears   to   be   totally

manageable. The Echo test is a routine test.  No exceptional circumstances

made out for release of accused Ganga Prasad on interim bail in terms of

Athar Parvez Vs. State judgment. There is a recovery of commercial quantity

of contraband and there is a bar u/s 37 NDPS Act over release of accused

on bail. Hence, the present application stands dismissed. Applicant/accused

Ganga Prasad is directed to surrender before jail superintendent forthwith.

Application is disposed of accordingly.

Copy   of   the   order   be   given   dasti   as   well   as   sent   to   jail

superintendent for information.

Copy of  the order be also uploaded on the website of  New

Delhi District Court.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.06.2020



Bail Application No. R-
Digvijay Saroha vs. State

FIR No. 252/2018
U/s. 3/4 MCOCA

PS : Special Cell (Alipur)

23.06.2020

The proceedings in this case are being done through 
video  conferencing  and  the  undersigned  has  conducted  the 
proceedings through video conferencing from my residence.

Present : Sh. Dharam Chand, Addl. PP for State through VC.
Sh. Akhand Pratap Singh, Counsel for the applicant/
accused through VC.

Present  is  the  bail  application  filed  by  the 

applicant/accused seeking interim bail for a period of four weeks as 

his  father  has  been  diagnosed  with  benign  prostate  hyperplasia 

(enlarged prostate). 

It  is  submitted  in  the  application  that  on  16.06.2020 

applicant's father Sh. Dharambir Saroha was rushed to a government 

clinic  on 16.06.2020 with pain in prostate region and retention of 

urine.  He  was  admitted  in  Anand  Hospital,  B-13,  Nirmal  Vihar, 

Najafgarh, New Delhi, on 17.06.2020 with the complaint of excessive 

pain,  retention of  urine  and burning sensation.  Applicant's  father 

has  been  diagnosed  with  benign  prostate  hyperplasia  with  right 

renal calculus 6 mm in mild calories. He has been advised operation 

for  operation  for  transurethral  resection  of  the  prostate  and 

cystolithotomy which is scheduled for 24.06.2020 at Anand Hospital. 

It would take up about four weeks to recover from the surgery and 

the  accused  has  to  look  after  him.  Only  one  more  case  pending 

against the applicant. It is further submitted that the Hon'ble High 



Court of Delhi vide order dated 09.06.2020 was pleased to release this 

accused Naveen Khatri, who was facing a case under MCOC Act, on 

the ground of illness of his wife.   It  is  further submitted that one 

more accused Sumit @ Sam, who was also facing charge under MCOC 

Act,  was  granted  interim  bail  on  01.05.2020  by  the  Hon'ble  High 

Court of Delhi. 

Reply to the bail  application has been received. It  has 

been submitted in the reply that the applicant/accused is a member 

of an organized crime syndicate led by accused Jitender @ Gogi gang 

and previously also this gang had been involved in many heinous 

crimes  and  gang  wars  and  if  released  on  interim  bail,  the 

applicant/accused will engage in similar activities and there is a fear 

of gang war which had taken many lives and almost all the members 

of  the  gang  of  accused  Jitender  @ Gogi  are  presently  in  jail  and 

hence,  they  are  trying  to  get  interim  bail  and  parole.  There  is  a 

strong possibility that he may jump the interim bail and indulge in 

gang war with rival gang.  As regards medical documents, it has been 

submitted that these have been verified. 

However, it has been contended by Ld. Addl. PP that it is 

strange  situation  where  father  of  the  applicant/accused,  who  is  a 

resident  of  Sonepat,  would  come  to  Najafgarh  for  having  an 

operation.  It is not the case that the hospital at Najafgarh is a very 

famous super specialty hospital for the said operation and therefore 

it appears only a reason which has been created to seek interim bail.

Countering  the  same,  Ld.  counsel  for  the  accused  has 

contended that as the hospitals in Sonepat were not ready to operate 

upon  the  father  of  the  applicant/accused  because  of  COVID-19 

pandemic he had to be brought to Najafgarh.



On the enquiry of the court, Ld. counsel for the accused 

has submitted that the accused has one more brother who is working 

in a software company. He however, has stated that the said brother 

is  stationed  out  of  Sonepat  and  due  to  COVID-19  pandemic,  the 

brother cannot come and take care of his father.  He has not stated 

the place where the brother  of  the applicant/accused is  stationed. 

He, however, has further contended that every son has a right to be 

by the side of his father at the time of such dangerous surgery.

I have considered the rival submissions. Considering the 

charges  against  the applicant/accused,  I  find that it  will  be highly 

perilous  to  release  the  accused  on  bail  unless  there  is  an  extra 

ordinary emergency.  In the present case, the father of the accused 

had  initially  approached  a  government  hospital  and  though  the 

documents  of  government  hospital  as  annexed  with  the  bail 

application are not completely legible, however, it is apparent that 

medicines  were  prescribed  to  the  father  of  the  accused  but  I  am 

unable  to  read  these  illegible  documents  to  find  out  whether  the 

government  doctor  has  recommended  any  surgery  or  not.  Ld. 

counsel  for  the accused has submitted that he cannot  submit  any 

legible copy and this is the same copy which has been supplied to 

him by his  client.  Further,  there is  force in the contention of  Ld. 

Addl. PP that the father of the accused who is a resident of Sonepat 

goes  all  the  way  to  an  unknown  or  lesser  known  hospital  at 

Najafgarh raises  suspicion.   I  further  find that  the  accused  has  a 

brother who appears to be a qualified professional and can very well 

take care of his father.  However, the Ld. counsel for the accused has 

submitted that the brother of the accused cannot come to the aid of 

his father because he is stationed out of Sonepat and due to COVID-19 



restrictions, he cannot reach home.  To my mind, this appears to be a 

very lame excuse taken only to show that he is the only who can take 

care  of  his  father.   I  say  so  because  firstly,  on  being  asked,  Ld. 

counsel for the accused has failed to disclose where the brother of 

the  accused  is  stationed  and  secondly,  as  on  date,  it  cannot  be 

accepted that the brother of the accused cannot travel back to his 

home town due to COVID-19 restrictions as those restrictions have 

been significantly relaxed and even flights have resumed. As regards 

the contention of Ld. counsel for the accused that at the time of such 

dangerous surgery, the accused has a right to be by the side of his 

father,  I  find  this  is  not  a  dangerous  surgery  and  it  is  a  routine 

surgery and on this  count,  the accused cannot be granted interim 

bail when he has failed to meet other criterias as per the discussion 

above. 

The applicant at hand is accordingly dismissed.

Order  be  uploaded  on  the  website  of  Delhi  District 

Court.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

        23.06.2020
      (Through VC)  

It   is   certified   that   Video   Conferencing   was   held   in   an 
uninterrupted manner and during the proceedings, no objections were raised 
by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual 
quality.

Reader/23.06.2020



Bail Application No. R-
Meena Devi vs. State 

FIR No.279/2015
U/s.363/368/370/212 IPC

PS : Mandir Marg 

23.06.2020

The proceedings in this case are being done through 
video  conferencing  and  the  undersigned  has  conducted  the 
proceedings through video conferencing from my residence.

Present : Sh. Dharam Chand, Addl. PP for State through VC.
Sh. Yogesh Kumar, Legal Aid Counsel for the applicant/ 
accused through VC.

Again no verification regarding marriage of daughter of 

the applicant/accused has been filed by the police.  This is  second 

consecutive date. 

Under  these  circumstances,  the  DCP  concerned  is 

directed to personally ensure that such a report is received by the 

court by next date of hearing. 

Copy of the order be sent to the DCP concerned through 

E-mail as well as through Naib Court.

Renotify the matter on 25.06.2020.

Order  be  uploaded  on  the  website  of  Delhi  District 

Court.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

        23.06.2020
      (Through VC)  

It   is   certified   that   Video   Conferencing   was   held   in   an 
uninterrupted manner and during the proceedings, no objections were raised 



by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual 
quality.

Reader/23.06.2020



Bail Application No. R-
Ram Kumar @ Ankur  vs. State

FIR No.610/2018
U/s.307/34 IPC & 25/27 Arms Act

PS : Vasant Kunj

23.06.2020

The proceedings in this case are being done through 
video  conferencing  and  the  undersigned  has  conducted  the 
proceedings through video conferencing from my residence.

Present : Sh. Dharam Chand, Addl. PP for State through VC.
Sh. Yogesh Kumar, Legal Aid Counsel for the applicant/ 
accused through VC.

Present  is  the application for  seeking 45 days  interim 

bail  moved  on  behalf  of  the  applicant/accused  on  the  ground  of 

COVID-19 pandemic and that his case is covered under the guidelines 

of the High Powered Committee of the Hon'ble Delhi High Court as 

issued  on  18.05.2020.  Accused  has  been  charge-sheeted  for  the 

offence u/s 307/34 IPC & 25/27 Arms Act. 

As per report of the jail authorities, the accused has been 

in custody since 23.01.2019. The conduct of the accused in jail has 

been found satisfactory. As per report of the IO, the accused has no 

other  previous  involvement.  Therefore,  the case  of  the accused is 

covered under the guidelines of the High Powered Committee of the 

Hon'ble Delhi High Court as issued on 18.05.2020.  

Considering the overall facts and circumstances, accused 

Ram Kumar @ Ankur s/o Sh Amar Singh is admitted to interim bail 

for a period of 45 days on furnishing of personal bond in the sum of 

Rs.30,000/- to  the satisfaction of the  concerned Jail Superintendent. 

The interim bail is granted subject to the condition that the applicant 



shall  not  leave  the  jurisdiction  of  the  trial  court  without  prior 

permission and shall not tamper with the evidence or threaten the 

witnesses.  Applicant  shall  surrender  before  the  concerned  Jail 

Superintendent  on  08.08.2020.  Copy  of  this  order  be  sent  to  Jail 

Superintendent for his information. 

Order  be  uploaded  on  the  website  of  Delhi  District 

Court.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

        23.06.2020
      (Through VC)  

It   is   certified   that   Video   Conferencing   was   held   in   an 
uninterrupted manner and during the proceedings, no objections were raised 
by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual 
quality.

Reader/23.06.2020
































